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For the Petitioner: MR. 5.1<. py V4I1AKJR, Counsel. 
For the 

- 	 Both sides tare present and we have heaz. them. 

Matter be listed föràdmission hearing on 11M8.97.. 
Reply may be filed by the respondents at least a week before 
the date fixed. 

In. the meantime, hearing the id, counsel for both 
the partie 	and'n perusal of the Application and 	the annexures, - 

we diredt as an interim measure that the petitioner.may 

II 
pension as may be edrniibie to him i.d.er the rules without 
prêjiice to the righta and contentions raised by him in the 

Application.  
Plain Copy, duly attested, be given tothe ld.coisel 

forboth the-parties. 	- 	- 	 - 	 - 

(M.S.Mukher1jee) 	 • (A.K.Chatterjee) 
Member(I) 	 Vice-Chairnan. 
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